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payment of #s,50/-in shage of IFPO,Mr,Mohagatra,

learned Counsel for the Applicants undertakes

to flie the same by 10,11,2003 and ¢ the

event of filing IPp worth of &, 50/« this

A

CA No. 726 of 2003 be confined in respect of
Applicant No,l and segarate OA number be
assigned to Applicant No.2 for statical
purgose.M,A.No.877/2003 is accordingly

dis.osed Of,
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2. ORDER DATED 7.11.20C 3.

e S

Heard Mr.B,K,Mchapatra, learned
Counsel appearing for the Apglicants and

ML.5.3.Jena, Learned Additicnal Standing

T

Counsel for the Respondents(en whom a copy
of this 0,A, has already been served) and

perused the materials placed on record.
2. Applicents claim that they were

engaged as casual labourer under the

Telecom Department Of Government of India

and py filing the present (riginal Agglication

under szction 19 of the Administrative
Tribunals

eps taken by the Respondents under

2
ANnexUre-A/6 dated 16.10.2003 to regularise

the services of 455(out of 1437) casual

t, 1985 they have challenged the

4

Labourers:on the ground that the Respndents

i



C.A.No, 725/2603

did not properly consider their cases for regularisatiaon,
Apart from other grounds,the Advocate for the Applicants
states that while ignoring tha cases of Apglicants,the
Respondents have enlisted several other gersons(who

were either nevet engaged for reguired geriod or encaged
at & later point of time,than the Applicants as Casual
Labourer) for regulacrisation,BBe Appl icants have placed
on record several materials to substantiabethelr

cases,

3. In the above remises, without yaisting any

time and entering intoc the merit,we hereby dispose of
this case,at admission stage,by asking the Respondents
to treat this (Qrigimal Application as a representation
of the Apglicants and enter into an enquiry to find out
as to whether the Applicants have got a case for
regularisaticon,until full consideratiom is given to the
case of the Applicants, and they are intimated about

the result of such consideraticn,the Resbmdents s houlad
not proceed to regularise anyo,ody as against The newly

created 455 posts of RM.

4. while parting with this case,we grant lioerty
to the Applicants to represent their case{by 15.11.2003

to the Respondencs(§y'biving all deldiss about themselves

in order to substantiate their case%)and may pray ffi/3££f
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personal hearing,if they so likegwhich should be

allowed by the Respondents in all fairness of thinc;fs.

5 with the above observations and di rections,
this original Application is disposed of.No costs,
send copies of this crder,alongwith copies of the
Original A\;;plication,to the Respondents and free

copies of this order be given to the counsel for

poth sides,

Memo er (Judl.)
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